
1/ CO^TRAL'rotinistrative tribunal principal bench

Ofl No.384/97

Neu 0@Lhi: this the day of No V0nber»199'

HON'BLE PIR.S.R.ADIGE, yiCE CHAimAN (a)

HON^BLEHRS. LaKSHMI SUAfI IN aTHaN, nEnBER(3)

R. a Kathuri a,
ITD (Retd),
GH/1^/265, Paschim l/ihar^
Del hi - 87 « •. • • Appi i t«

t

(By Ad\ocat8: Shri R, K.Singh )

tfar-soa

1, Union of India through
the Secretary«
Go wt« o f In di a»
Ministry of Finance,
North Blod(»
N eu Delhi,

2. The Oiief Ootnroission ar of In coms Tax,
( AdniRlstration)
Central Revenue Building,

l.P. Estate,

Neu Delhi -110 002 Respondents.

(By Advocate: Shri V.P.Uppal)

3UDGWENT

BY HON *BLE MR.S. R.AOIGE. VICE CHAIFMAN ( aK

Applicant seeks paysont of interest on

alleged delay in release of (i) his ^d

allouances for suspension perioc^ (ii) his leave

encashment and (iii) his gratuity#

2* Applic^t uas suspended w.e.f. 6.4.67 on

account of being detained in judicial custody

for over 48 hours in accord^ce with Rule 10(2)



u
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V
(a) CCS(CCa) Rulssf Thereafter a c:^i«rin al ease

was filed against hira under sec» 304 B IP C»

in yhich he uas eventually acquitted on 28.5.93.

ne^uhile as he sup erannuated on 31.1.90y

respondents revoked his suspension with effect

from that date vide their order dated 17.9.91 •

Eventually hy orders dated 8.7.93 passed under
V

FR 54-B they treated the suspension period f toa

6.4.87 to 31.1.90 as period ^ent on duty.

3. It is not denied that aforesaid dues uere

released to gpplicgnt on 12.S.93 of the receipt

of the aesquittal order dated 28 . 5.93.

4. Under Rules, respondents therefore

rightly awaited the outcome of the criminal

prosecution against applied^t and after receiving

intimation of his acquittal* there was no deley

in releasing the aforesaid dues. The Tribunal's

order dated 8.12.89 does not advice ^plicent's

case for payment of the interest claimed.

5. The Oa is dismissed. No costs.

( PIRS. LAKSmi SUAMINaTHaN ) (S.'R.AOIGE^
repiberCd) vice chairman (a).
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